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THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI) : Hon. Member, at 5.30 there is a 
statement to be made by the Finance Minister. 
May I request you to conclude within two or 
three minutes ? 

SHRIMATI KAMLA SINHA : Yes, I am 
concluding. 

 

STATEMENT BY MINISTER 

Income-tax Exemption to National Backward 
Classes Finance and Development 
Corporation and Similar State Corporations 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHAR   MURTHY) :   Sir, 

The National Scheduled Castes and Sche-
duled Tribes Finance and Development 
Corporation and the various State level 
Scheduled Castes and Scheduled Tribes 
Development Corporations enjoy exemption 
from income-tax under tr^e provisions of 
section 10 (26B) of the Income-tax Act. There 
is no parallel provision in the Act exempting 
the income of similar bodies engaged in 
promoting the interests of backward classes. 

The National Backward ^Classes Finance 
and Development Corporation has been set up 
as a wholly owned Government company for 
promoting the interests of members of 
Backward Classes. Some States have also set 
up similar corporations for the benefit of 
Backward Classes. Considering the importance 
of these corporations in promoting the interests 
of Backward Classes, I have pleasure in 
announcing the Government's decision to 
provide income-tax exemption on the income 
of these corporations. The income-tax 
exemption will apply from financial year 1992-
93 i.e. assessment  year   1993-94  and  
onwards. 

Necessary amendment in this regard will be 
proposed through the next Finance Bill. 
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SHRI ASHIS SEN (West Bengal) : Sir it is 
a very good proposal that some income-tax 
exemption provision is being made b> the 
Government as regards the corporations 
which are intended for the development of 
Backward Classes. What will be the 
anticipated amount on account of this 
exemption ? That is one part. This exemption 
is all right because it is for a good cause. 

Secondly, what about the recovery ol 
income-tax ? Though it is not strictly con-
nected with it, I feel that threre is a huge 
amount of arrears. So many individuals, 
corporate bodies and film stars are in arrears. 
It is coming in the newspapers every now and 
then. I am, no doubt, interested in this 
exemption proposed for Backward Classes 
Corporations or for some cultural organisation 
about which we have discussed a little earlier 
or for similar institutions. But what about the 
revenue? Thai is why I am asking what the 
amount exem-ted is under this provision. 
What about the recovery part ? This is a most 
important question. Here incidentally come 
the salariy earners and the wage earners. 
During last Budget discussion we discussed a 
lot about it. Even now there is no movement 
on the part of the Government. The rate of 
inflation is going up. The cost of living is 
going up. But so far as the fixed wage earners 
are concerned, the relaxation or exemption 
limit is Rs. 28,000 which has been decided 
earlier. This has not been considered yet. I 
would like to say that when you give this type 
of exemption for a good cause, it will also be 
a good cause if the exemption limit for the 
salary earners and fixed wage earners is 
raised. I am more interested in the recovery of 
oustanding income-tax from the defaulters 
which runs into hundreds and thousands of 
crores of rupees. What about it ? If a certain 
clarification is given by the Minister, I think, 
the House will be thankful to him. As far as 
this statement is concerned I would like to 
know what the amount exempted is. 

SHRI V. NANAYANASAMY (Pondi-
cherry) : Mr. Vice-Chairman, Sir, I congra-
tulate the hon. Minister of State for Finance 
for giving this income-tax exemption to the 
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Backward Corporations, whether Central or 
State. 1 think the privilege is being enjoyed by 
other corporations like the Scheduled Castes 
corporations. Sir, now the situation has come 
when the Central Government and the State 
Governments have to concentrate on 
developing the backward classes and also the 
Scheduled Castes and the Scheduled Tribes. 
The Minister of State for Finance has taken a 
very good decision. The Minister has said in 
his statement, "The income-tax exemption will 
apply from the financial year 1992-93, i.e. 
assessment year 1993-94 onwards." The 
Minister has also said, "Necessary amendment 
in this regard will be proposed through the 
next Finance Bill." 

I would like to know from the hon. Minister 
two or three things. One is about recovery. 
Here I would like to thank the hen Minister for 
having given promotion to "some of the 
Income-Tax Officers for the purpose of 
recovering income tax. It was due for a very 
long time. It was done on the assaurance of the 
Finance Minister also on the recommendations 
of the Public Accounts Committee. Sir, many 
hon. Members have expressed their concern 
about income-tax evasion. It is a very 
important issue. Of late I have not seen any 
raids on industrial houses and big business 
houses, as was done earlier. I would like to 
know from the hon. Minister how much 
income-tax arreas have been recovered in the 
last financial year. I would also like to know 
how many raids have been conducted. I have 
found in a report that more than Rs. 94000 
crores of back money has been generated in 
the country. Unless you take effective steps 
and unearth the black money, this problem 
cannot be solved. I would like that immediate 
steps should be taken to recover the black 
money. That is number one. My second point 
is about the exemption which has been 
claimed by the Government servants. This 
demand has been partially accepted by the 
Government. Their demand was that the 
income tax limit should be raised to Rs. 
48000. You have been doing it in a phased 
manner. It has been hurting the wage earners. 
You have got avenues under the new 
liberalised policy to  collect  income  tax  and  
various other 
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taxes. But taxing the salaried class is totally 
unwarranted. Therefore, the income tax 
exemption limit should be raised. There was 
an announcement that the Government is 
going to increase the ceiling on bonus from 
Rs. 2500 to Rs. 3500. But it was not done 
because of the elections. Now peons and 
attendants are also crossing this limit. I don't 
know why it has not been done so far. Now 
that the elections are over, the hon. Minister 
can announce it. It will help the salaried class. 
It has been their burning problem for the last 
so many years. That aspect also should be 
taken care of. They have been utilising funds 
for various public purposes. Some of them 
have created trusts for evading income tax. 
They form trusts for the sole purpose of 
evading income tax. This needs to be 
removed. These are the suggestion I wish to 
make to the Minister. 

 

SHRI N. GIRI PRASAD (Andhra Pradesh) : 
As far as the statement is concerned, it is most 
welcome. But regarding our experience with 
previous announcements of income-tax 
exemption for the Scheduled Caste and 
Scheduled Tribes Finance and Development 
Corporations, I am not very sure about it. I 
would like to know how much was the amount 
that was given as relief to these Corporations. I 
feel, whenever Government announces any 
such policy, it should clearly state the amount 
that is involved. Whatever it may be, I support 
it. But there is another long-standing demand 
of the employees of the general income tax 
payer. They have been demanding that the 
ceiling limit be -raised to Rs. 50,000. Now-a-
days, the salary as such may be big, but when 
compared to the inflationary trend in the 
economy, it is very small. In view of this, there 
was this persistent demand from the tax-
payers. At the time of making the Budget 
speech, the hon. Finance Minister kept 
escaping from answering this point by taking 
advantage of the State Government's position 
in this regard. He said that if we increase the 
ceiling limit, the financial position of the State 
Governments would be adversely affected and 
hence he was not inclined to accept it. The 
State Governments could have opposed it. But 
did the Government consult the State 
Governments in this respect. The State 
Government could be compensated in some 
other form. But you cannot say that the State 
Government would object and thus penalise 
certain sections of people who are adversely 
affected, especially the low income groups. It 
is time to consider their long-standing request 
and see that the pressure of tax on the low 
income group is reduced. 

DR. YELAMANCHILI SIVAJI (Andhra 
Pradesh) : Sir, while welcoming the 
announcement of the hon. Minister, when it 
was listed that the hon. Minister would 
announce an important concession under the 
Income Tax Act, we expected much from the 
hon. Minister and it proved to be a damp squib 
because as far as my knowledge  goes,  
whether  it  is  the  Sche- 
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duled Castes Welfare Corporation or the 
Scheduled Tribes Welfare Association or the 
Backward Classes Welfare Corporation, they 
are all welfare corporations and they are not 
profitearning corporations. So, no such' 
corporation, especially the Scheduled Castes, 
Scheduled Tribes and Backward Classes 
Welfare Corporations earn profits. So, it is 
nothing but hypocrisy. No Backward Classes 
Welfare Associations in any State earn profit 
and there is no question of paying cash. So, I 
would like to know from the hon. Minister as 
to what the financial commitment of the 
Government is through this announcement of 
extending a similar concession as he has done 
to the Scheduled Castes Welfare Corporations 
and what the tax component that was 
exempted for the Scheduled Castes Welfare 
Corporations in various States is. What is the 
estimated cost by way of exemption for the 
Backward Classes Welfare  Corporations  in  
various  States ? 

Sir, I would like to add that there is no 
coordination among the various wings of the 
Government. I may take this opportunity to 
bring to the notice of the august House the 
recent case pertaining to the Tobacco Board, a 
wing of the Commerce Ministry. Recently, it 
was assessed that it should pay tax to the tune 
of Rs. 5.5 crores of rupees against which the 
Tobacco Board filed an appeal. And the 
Appellate Tribunal at Hyderabad rejected its 
case and, thereby, the Income Tax Department 
attached' the bank accounts of the Board. It is a 
recent occurrence. Last week, the Income Tax 
Department attached the accounts of the 
Board. So, a situation has been created by one 
wing of the Government to see to it that the 
functioning of another wing of the 
Government has come to a standstill. We 
represented the matter to the Minister and the 
Minister was good enough to defreeze it. But 
the order did not percolate to the lower level. 
Till now, the accounts are not defreezed and 
the Tobacco Board is still suffering. So, if the 
Government functions with so much of lack of 
coordination between one wing and another 
wing, I am very much afraid that this 
hypocrisy will continue. Probably, in view of 
the   election   results   of   the 

recently concluded byelections in Uttar 
Pradesh and other States, the Government has 
been stimulated to give this concession with 
actually doesn't give any relief. Thank you 
very much. 

SHRI JOHN F. FERNANDES (Goa) : Mr. 
Vice-Chairman, Sir, I want to compliment the 
Minister for taking this right decision. Sir, it is 
stated in the statement that the main 
beneficiaries of this are the Scheduled Castes 
and Scheduled Tribes Finance iind 
Development Corporations. In the States, we 
have other corporations catering to other 
backward classes. We do not have a 
concentration of Scheduled Castes and 
Scheduled Tribes in our state. I would like to 
know from the hon. Minister whether these 
other Backward Classes Financial and 
Development Corporations will also be 
benefited by this tax exemption. The hon. 
Minister has also mentioned that this 
exemption will be in respect of their profits. 
May I know whether he has the figures about 
the profits made by these corporations ? How 
much has the Government to forego by the 
said exemption ? And, thirdly, the 
Government is giving a lot of benefits to these 
organisations. I would like to know whether 
the Government will issue a direction to' these 
corporations to see to it that they ramify into 
the rural areas. At the moment, they are 
concentrating in the urban areas and these 
facilities are being misused by the other 
people who do not belong to that segment of 
the society. So, I would like to know from the 
hon. Minister whether this direction will be 
issued so that these corporations extend their 
branches into the villages also to serve the 
people in the rural areas. 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI) : Shri Moolchand Meena. Not present. 
Shri Brahmadeo Anand Paswan. 
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SHRI SURINDER KUMAR SINGLA 
(Punjab) : Mr. Vice-Chairman, Sir, I must 
congratulate the Minister of State for Finance 
for this laudable step to help particularly the 
backward classes and the Scheduled Castes 
and Scheduled Tribes, in fact, it is long 
overdue and it should have been done much 
earlier. I would have restricted myself to a 
limited question about the statement, but other 
Members have raised issues which I also 
wanted to raise. 

Sir, in addition to these bodies which are 
given tax concessions, there are a number of 
trusts which are promoting public interest and, 
that too, of weaker sections and laudable 
causes. I am happy that certain facilities and 
tax concessions are offered to trusts. My only 
request to the Minister is to take a liberal view 
while offering the concessions. I would like to 
know whether the Government can offer these 
concessions without hindrances, without any 
problems or difficulties! to the bodies in the 
voluntary sector which are going work for the 
poor people. I request the Minister to take a 
liberal view while offering tax concessions to 
trusts and individuals. The second question, a 
larger question that I want to raise is where the 
Backward Classes and the Scheduled Castes 
and the Scheduled Tribes are concerned. 
Already in the last Budget, a tax concession 
was announced for the hilly areas. I would 
request whether the Ministry can really apply 
its mind to offer tax concessions to backward 
areas, people who ,are going to industrialise 
the«backward areas 
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or undertaking development projects, whether 
of the State Government or of the Central 
Government in the backwards. All should be 
viewed together and there should be a tax 
concession to the backward areas. People 
living in backward areas are generally 
Backward Classes or Scheduled Castes and 
Sheduled Tribes. If you apply this logic that 
you have to offer concessions to backward 
people, then I would request that a backward-
areas tax concession like the hill areas 
concession should be given. 

The third thing which my dear colleague, a 
very senior colleague of mine has raised is on 
raising the revenue. It is of serious concern. 
There is an evasion. One should really look in 
terms of a proper solution, a policy that can 
attract and keep people to be honest, and not 
the tax raid policy as such. For the last 40 
years, we have been raiding the tax evaders. 
But if I quote the last five years' figures, the 
tax raids have not added revenue to the 
exchequer. A very meagre amount is added. 
The number of raids conducted in the last five 
years are 4,000, and the tax collected is Rs. 30 
to Rs. 40 crores when the total tax revenue is 
something like Rs. 20,000 crores. So, it looks 
to be that the tax raids have not really raised 
the tax revenues, but have generated a lot of 
corruption. And you can find all the 
colleagues of mine saying how the income-tax 
officials run around looking for plump 
positions, and one position or the other. So, 
this law of tax raids should be repealed. It has 
not even proved to be a deterrent. For the last 
40 years, you have been raiding, and people 
are still evading. Tax raids have not solved the 
problem. In fact, if you raid one person, the 
next time you raid, there is more black money. 
The raid does not produce any in-con* for the 
Government. It produces corruption in people 
outside the system, the officials. So, my view 
is that tax raids law should be repealed. It 
represents a barbaric society and we do not 
want that. There are other methods of locating 
and detecting  black  money.   In  fact.   ... 

SHRI V. NARAYANASAMY : How to 
usearth black money ? 

SHRI SURINDER KUMAR SINGLA : I 
can say a lot on this. In a lot of developed 
societies, you have the tax audit system where 
if some people are found with black money or 
found with assets funded by black money—I 
am answering Mr. Nara-yanasamy—people 
are asked to explain. If they do not, then 
people are just charged penalty and other 
things and the revenue is added to the 
exchequer. But, now in this situation, nothing 
is added to the revenue. In fact, we have been 
saying this in the Standing Committee on 
Finance. I am a believer in this. Let the tax 
raiders be raided first. The raider must be 
raided first. If they have black money 
generating out of bribe, the bribe money is 
also taxable. 

THE VICE-CHAIRMAN (SHRI SIBTEY 
RAZI) : please come to the clarifications. 

SHRI SURINDER KUMAR SINGLA : I 
have already asked for clarifications. I asked 
for the tax concession for the backward areas. 
But some questions were raised. So, I have to 
express my views on them. 

Lastly, Sir, on the larger issue of backyard 
areas, I would request the Minister ;o apply 
his mind on how all backward areas could be 
given concessions so that development also 
takes place and the people's welfare is looked 
after in the .ight earnest manner. Thank you. 

5.00 P.M. 

SHRI RAJNI RAJAN SAHU (Bihar) : [ 
would like to join the other friends of mine in 
congratulating the hon. Minister and the 
Government. However, I do not appreciate 
bringing piecemeal amendments. This is what 
we have been doing so far. As a result, the 
original Act has become insignificant and the 
amendments have become more important. In 
fact, the volume of amendments is double than 
the original Act. Therefore, I suggest that a 
thoughtful steps should be taken by the 
Government in this( respect so that piecemeal 
amendments are not brought. This, is my first 
suggestion to the hon. Minister. 

Secondly, the hon. Minister is aware that 
there are several State Financial Corporations 
and investment corporations like 
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the Industrial Credit and Investment Cor-
poration  of   India,   etc.   They  are   also 
Government companies.   They   are   solely 
owned- by the Government. I do not know 
whether these corporations are given this 
exemption. If the Government is not giving 
income-tax exemption to these corporations and 
exemption is given only to these corporations    
mentioned    in    the    statement, namely, the 
National Scheduled Castes and Scheduled 
Tribes Finance and Development Corporation   
and   the   National   Backward Classes Finance 
and Development Corporation, it would mean a 
discrimination. This may be challenged in the 
courts and it would create   unnecessary   
problems;   it   would lead  to   a lot  of 
litigation.  Therefore,  I would like to know 
from the hon. Minister whether    the    State    
Financial    Corporations   and   other   
investment   corporations, which   are  hundred  
per  cent  financed  by the Central and State 
Governments, enjoy this tax exemption or not. 
Tn my opinion, these corporations should get 
this exemption because their object is also to 
finance various    projects,    whether    they    
come from the tribal people or backward class 
people or from the upper class people. If they 
are not getting this exemption, does it not  
amount to  discrimination ? 

I would like to know the reaction of the hon. 
Minister on these two points. 

 

SHRI    S.     VIDUTHALAI    VIRUMBI 
(Tamil Nadu): Mr. Vice-Chairman at the 
outset I welcome this proposal, but at the 
same time, I want to say that we have to 
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go a long way in giving exemption under the 
Income-tax Act. For example, in Australia 
there was some case for providing income-tax 
exemption under a tripartite agreement. There, 
every year according, to the inflation taking 
place, automatically exemption limit is also 
enhanced, but there, is no such scientific 
approach in our country. Therefore, we have 
to go a long way in this respect. 

Here I would like to say that this provision 
of incom-tax exemption would attract section 
10 (26B) of the Income-tax Act. I quote : 

"(26B) any income of a corporation 
established by a Central, State or Provincial 
Act or of any other body, institution or 
association (being a body, institution or 
association wholly financed by 
Government) where such corporation or 
other body or institution or association has 
been established or formed for promoting 
the interests of the members of either the 
Scheduled Castes or the Scheduled Tribes 
or both." 

This means that it will apply only to the State-
owned Corporations. I want to know whether 
private organisations trying to promote the 
welfare of the Backward Classes would also 
be covered under this amendment. If these 
institutions are not covered because of the 
provision under section 10 (26B) of the 
Income-tax Act, what type of assistance will 
the Government of India give to such 
institutions ? Is the Government of India ready 
to amend the Income-tax Act to include the 
bonafide private institutions which are serving 
to develop the Backward Classes in this 
bracket ? There are some institutions which 
are teaching Scheduled Caste, Scheduled 
Tribe and Backward Class students to appear 
in examinations, like IAS, IPS and IFS, like, 
this they are rendering serviee to the youths of 
SC/ST and Backward classes. So, will the 
Government amend the Income-tax Act 
suitably to include these private institutions 
also ? 

SHRIMATI URMILABEN CHIMAN-
BHAT PATEL (Gujarat): Respected Vice-
Chaifman, I would like to make two-three 

points on this statement. First of all, I would 
like to congratulate the respected Minister and 
support the concession* given to the 
Scheduled Castes, Scheduled Tribes and the 
Backward Classes and the income-tax 
exemption on the income of the Finance and 
Development Corporations. But J would like 
to draw the attention of the Minister that there 
are many voluntary organisations which, on 
their own, without the help of Government or 
with the help of small grantable schemes, are 
giving work to the Scheduled Caste, 
Scheduled Tribes and Backward Class and 
other people. Such private voluntary organiza-
tions are not given any such incentive. In the 
same way, there are so many cooperative 
societies among those backward class people. 
They are also, on their own, having activities 
to give them self-employment opportunities to 
earn their own livelihood. These organizations 
are totally left out So, the field of these 
concessions should fce widened and voluntary 
organisations and cooperative organizations 
should be given the same facilities as are 
given to these Finance and Development 
Corporations. 

The second point I would like to make is 
that in our country, 49 per cent of the women 
population are backward, especially those who 
come from the lower-middle class. 
Educationally and socially these women are 
far backward. They have not come out of the 
walls of their kitchens. Our hon. Prime 
Minister had announced a scheme for the 
uplift of rural women by which, if a women 
opens a Post Office savings bank account and 
is able to save up to Rs. 305, she is given Rs. 
75 as an incentive. Such being the case, I 
would request the hon. Minister to include 
women cooperatives who are providing 
training and self-employment to women so 
that the cause of women's uplift is helped. In 
our society there are thousands and thousands 
of cases of atrocities against women, and 
women are not able to face the situation in this 
male-dominated society. So I would request 
the hon. Minister to specially consider this 
point and include women cooperatives and 
voluntary agencies working for women in this 
scheme. 

The    third point  to    which  I    would 
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like to draw the attention of the hon. Minister 
is that we have a very big population of 
backward class people, apart from the 
Scheduled Castes and Scheduled Tribes. It 
consists of 40 to 60 per cent in different parts 
of the country and they are also not included 
in this. You know that many of these 
communities, whole communities, are 
maintaining themselves with one type or other 
of handicrafts and products. But they are not 
able to sell them in the open market. As you 
know, machine-made articles have priority in 
our society and these handmade articles 
cannot stand any competition against the 
machine-made articles and they fall back in 
the market. So I would request the hon. 
Minister to include these artisan classes, the 
small-craftsmen community, within the 
purview of this concession so that they too can 
be helped. 

We have a serious problem— the problem 
of unemployment—and we want to see that 
our youths are employed in one occupation or 
the other. So, these crafts are the only possible 
occupation in which they can be employed 
and so, I think, in the perspective of solving 
the problem of unemployment we should 
encourage them to go towards creative 
occupations. If we include them under the 
purview of this. I think there will be an 
incentive for the youths to opt for self-
employed occupations. 

So I request the hon. Minister to include 
women, the artisan communities and the 
unemployed youths in this field, and the 
cooperative societies and voluntary organi-
zations helping them should also be included 
within the purview of this concession. I hope 
he will consider this point. 

Thank you. 
SHRI H. HANUMANTHAPPA (Karna-

taka) : Mr. Vice-Chairman, Sir, the Minister 
comes from my State. I would like to tell him 
a proverb in Kannada. That means you are 
stitching a cap even before the child takes 
birth. 

The point is that every day or every other 
day or every third day we discuss the 
functioning of the Scheduled Castes and 
Scheduled Tribes Corporations in the 

country. Nowhere are these Corporations 
working profitably. At least 95 per cent of 
these Corporations have been crippled without 
financial assistance being provided either by 
the Government of India or by the State 
Governments or by banking institutions. They 
have not been able to draw funds from the 
nationalised banks. The nationalised banks are 
not giving them sufficient funds. Development 
of the Scheduled Castes and the Scheduled 
Tribes people has not taken place through 
these Corporations. This is the report that we 
read   and  study  everywhere, 

And here is a proposal to exempt them from 
income-tax. Where is the income generated ? . 
.. (Interruptions) If there is an income and if 
there is income-tax, then, you can exempt it. 
There is no income. There is no activity at all 
which can generate income. Actually we want 
the activities to start. Let the Corporations 
function. What is happening ? Just as Sahuji 
argued, the State Finance Corporations, the 
ICICI and the IDBI are also Corporations, and 
these are also Corporations. The corpus 
money they have kept in banks. The salaries 
are paid by the State Governments. So, 
whatever interest they earn, they show as 
income. Your own corpus money is in banks. 
The interest on it is taken as income. On that 
income you are levying income-tax. 

SHRI JAGESH DESAI (Maharashtra): 
That is why it is exempted. 

SHRI H. HANUMANTHAPPA : Why ? 
Let the income be generated. With your 
corpus money let activities start. Then there 
will be income. If you compare them with the 
ICICI and the SFC and ask for concessions for 
the SCSTFDI, I do not know what I should 
say. We have reports that almost all, 95 per 
cent, of the SC and ST Finance Development 
Corporations have not started the activities at 
all. They have not taken up the activities at all. 

[The Vice-Chairman, Shri V. Narayana-
samy, in the Chair] 

Tn such a case we are exempting them from 
income-tax. Okey, it is a welcome measure. 
We are extending it to backward 
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classes. It is a welcome measure. I compli-
ment on that. But see that the Corporations 
function. Give them; more money and as-
sistance. When you come with the budget . ..   
(Interruptions) 

No, no. I am asking the Finance Minister 
Kesriji is only the implementing agency. Mr. 
Manmohan Singh and Mr. Chandrashekhar 
Murthy have to make up their mind. 

I certainly welcome this measure, but make 
them earn income first. That is lacking. I want 
the Minister to come up with proposals. 

I will be happy if the Minister will now 
mention how many SC and ST Corporations 
and Backward Corporations are earning 
money, how many have approached for 
exemption from income-tax and by exempting 
this, what the loss is to the Government. 

SHRI JAGESH DESAI: Why do you want 
it? 

SHRI H. HANUMANTHAPPA : This is 
Parliament. Parliament should know about it. 
While enacting it, while giving consent to it, 
Parliament should know what the revenue loss 
is and what the revenue income is. On the 
other hand, placing before Parliament means 
taking the seal of Parliament. While taking the 
seal of Parliament you should say what the 
revenue loss is by giving this concession. I 
would be extremely happy if the Minister will 
give the amount of income-tax that was 
contributed and the amount of concession. 

I would request the Finance Minister now to 
do this. I will be happy if, when he conies 
with the Finance Bill, he comes with enhanced 
allocations to these Corporations and makes 
them really working, instead of crippling them 
without funds, wJttiout activities and making 
them earn only interest. Whatever 
Corporations we have created, are being 
crippled for want of money. 

Lastly, don't compare or equate these with 
the State Finance Corporations or the 

1CICI   or   the  IDBI    which    are    earning 
money. 

SHRI RAJNI RANJAN SAHU : They are 
giving exemptions to the IDBI now and not to 
other corporations. 

SHRI H. HANUMANTHAPPA : Not 
income-tax exemptions. That is a very 
different thing. 

These need not be equated with other 
corporations. 

So, I request the hon. Minister that while 
bringing changes through the next Finance 
Bill, he should also come with higher 
allocations to these Corporations in the budget 
and make them really functioning, really 
generating income which will make this 
concession that you are giving today 
meaningful. 

SHRIMATI KAMLA SINHA (Bihar) : I 
believe that these announcements are 
politically motivated. Even though they are 
politically motivated, I welcome them. 

 

SHRIMATI KAMLA SINHA : I said I 
welcome them. Without making any preface 
or giving any lecture, to start with I would like 
to know from the hon. Minister as to what is 
corpus amount for these two corporations and 
whether the Minister thinks that they are 
enough for the work they are supposed to do 
and what is the percentage of the population 
they are supposed to serve. I would also like 
to know if women will be given a preferential 
treatment in granting financial assistance from 
both these Corporations. 
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SHRI JAGESH DESAI: First of all I 
complement the Minister for extending this 
concession. It was earlier for Scheduled Castes 
and Tribes Finance and Development 
Corporations. It is to the National Backward 
Class Finance and Development Corporations. 
I do not understand why my colleague, Smt. 
Sinha, has said this was politically motivated. 
It was already there for Scheduled Castes and 
Tribes. Now it has been extended to the 
backward classes. One good thing that the 
Minister has done is that it is not from the year 
1993-94, but from the year 1992-93. That is 
the benefit is given for the year 1992-93. 
Assessment for the year 1993-94 in some cases 
might have been completed. As such, Mr. 
Minister,   since  you  have   also   extended   
this 

concession from the year 1992-93, that is for 
the assessment year 1993-94 and we are in the 
month of December, there may be cases 
where you might have finalised the 
assessments. I would like that those 
assessments should be reopened and they 
should be given this benefit. 

I also complement the Minister, the 
Minister of State for Finance and the Finance 
Secretary (Revenue). When I discussed with 
them regarding the National Calamity that 
befell on Maharashtra, Karnataka and some 
other areas becaus© of the earthquake and I 
pleaded with the Minister and the Finance 
Secretary that this is a laudable cause and 
those who want to give contributions, there 
should be no ceiling. At present there is a 
ceiling. Suppose my income is one lakh 
rupees. If I contribute Rs. 10,000 i.e. 10 per 
cent, then only it was exempted. Now, I am 
thankful to him that within two days the 
Government has lifted the ceiling. Now any 
donation given for the Earthquake Relief 
Fund, for the Chief Minister's Fund, is totally 
exempt from the Income-tax. Within two days 
they have done that. SO, I complement the 
Government for this. The Minister has given 
tax concessions to the North-East areas 
because there is not much development in 
those areas. I want the Minister to give tax 
concessions to the earthquake-prone areas 
also. In the last one year there were 1,400 
tremors in the earthquake region. Even 
yesterday there were tremors. Industrialists are 
not prepared to come and set up their 
industries in the earthquake-prone region 
because the expenses for the foundation will 
be very high. If the Minister gives tax 
concessions to the earthquake region also he 
will be doing a good service to the people of 
Maharashtra. This will ensure industrial 
development; otherwise, there will be no 
industrial development. 

Thirdly, whenever there is a national 
calamity, the World Bank has decided to give 
a very handsome assistance for rehabilitation 
of the poor people. Please give this assistance 
to the people-affected in Maharashtra or 
Karnataka or whichever State you want to give 
with the same terms 

[†] Transliteration in Arabic Script. 
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and conditions as you have obtained it from 
the World Bank without charging more 
interest. If this is done, then, I think that this 
Government and the Finance Ministry has 
done really a good job. I am sure they will do 
it. I have seen within two days they have done 
it. If this is done, not on|y toe people of 
Maharashtra but the people of the whole 
country will feel somewhat happy and their 
sentiments will become all right. 

Lastly, my hon. friend, Mr. Singla, had 
mentioned about income-tax detection. In spite 
of reducing the depreciation, in spite of 
development reserves your income from the 
income-tax and the corporate tax should have 
gone up very high. But in the current year the 
collections are very much less. I had also read 
the report of the Finance Ministry for the year 
1992-93 and I found that big industrial groups 
had evaded income tax to the extent of Rs. 400 
crores. Earlier it was only Rs. 200 crores. In 
spite of the tax being reduced, they are 
evading it. What action is his Ministry going 
to take to recover the loss of revnue ? We are 
very much anxious to know about it. Those 
persons, those big industrial houses, can't just 
dupe the Government. I suggest that the 
Government should take harsh action against 
them and recover the loss of revenue. If this is 
done, then, they pay income-tax promptly ; 
otherwise, they will go on evading it. The 
evasion of income tax has jumped from Rs. 
200 crores to Rs. 400 crores this year. The 
Governmenl should be very watchful. 
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SHRI M. V. CHANDRASHEKHAR 
MURTHY : Mr. Vice-Chairman, Sir, I have 
come before this House with a limit ed and 
specific purpose. First of all, I thank all the 
hon. Members who have shown keen interest 
and participated in seeking clarifications. 

Section 10 (26B) of the Income-tax Act 
provides income-tax exemption to any income 
of a statutory corporation or any other body, 
institution or association wholly financed by 
the Goverment, where such corporation, body, 
etc., has been established for promoting the 
interests of the members of the. Scheduled 
Castes and Scheduled Tribes. But there, is no 
provision, paral-; led . provision, in the Income-
tax Act at pjresent to exempt the income of 
similar bodies engaged in promoting the 
interests of the backward classes. You are 
aware that the National Backward Classes 
Finance and Development Corporation was 
recently constituted with an authorised share 
capital of Rs. 200 crores and it has started 
activities immediately. It has assisted nearly 14 
States and sanctioned loan, till date, of more 
than Rs. 74.87 crores. Also, this Corporation 
has earned profits of Rs. 5.92 crores for the 
year 1992-93 and of Rs. 2.5 crores till 31-8-
1993 in the year 1993-94. The financial 
implication, that is, the income sacrificed on 
account of the concession is about Rs. 3.5 
crores per year for this Corporation. This 
covers both the national   and  the  State-level  
Corporations. 

Many of the Members who spoke dealt with 
the subject of arrears of income-tax and 
subsequent recoveries. As 1 have already 
pointed out, 1 have come with a specific and 
limited purpose today before this House. But 
the Government is making very sincere efforts 
in fighting against black money and tax-
evaders. Many Members raised other points 
such as raising of income-tax limits, etc. I do 
not Wish to make any comment on this issue. 
The Government has already started 
exercising on Budget. That is why I am not in 
a position to make any comment on this area. 
Sir, many Members raised the question of 
providing income-tax exemption to several 
trusts who  are  engaged  in  developmental 

activities and in promoting the interests of the 
weaker sections. I think it is a different 
subject. It is dealt with under a different 
provision  of  the  Income-Tax Act. 

Many Members also raised the point that 
private organisations and corporations which 
are engaged in such activites should also be 
exempted. At present there is no proposal to 
extent the income-tax concession to such 
private organisations or corporations. All 
charitable organisation are given exemption 
under the provisions of section 10 (23C) of the 
Income-tax Act. The eligible private 
organisations or voluntary oragnisatioss can 
claim exemption under this Act. There is a 
provision which is already in existence. 

The State Level Backward Classes Deve-
lopment Corporations have started working in 
ten States, viz. Andhra Pradesh, Assam, Bihar, 
Goa, Gujarat, Haryana, Karnataka, Punjab, 
Tamil Nadu and Tripura. Even the Punjab 
State Level Corporation has made a profit for 
the year 1990-91. And also, as I have already 
pointed out, there is a National Corporation 
for Backward Classes. They have earned a 
profit of nearly Rs. 5.92 crores for the year 
1992-93. 

Hon. Dr. Sivaji has pointed out the pro-
blems of the Tabacco Board. I have no 
information about it. If you permit me, I will 
collect the information and supply to the hon. 
Member. 

In constituting such corporations and 
organisations earning profit is not the 
criterion. More than that, to promote the 
interests of such classes, we have constituted 
such corporations. Anyway, the National 
Corporation for Backward Classes made a 
good beginning. They have earned a profit and 
we are giving more funds to it. 

In addition to this, many SC/ST Cor-
porations are also making profits and they are 
exempted under the existing provisions of 
section 10 (26B). 

Some of the Members have raised the issue 
about the Minorities Development 
Corporation. Wc all are aware that the hon. 
Prime Minister announced on 15th August 
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that a Minorities Development Corpore--'tien"-
with an authorised capital of Rs. 500 crores is 
going to be constituted. For this, a Cabinet Note 
is prepared and it is under process for the 
setting up of the Corporation from the year 
1994-95. An hon. lady Member, Mrs. 
Urmilaben Patel, stated that such exemption 
should be given to voluntary organisations and 
co-operative societies. I have dealt with these 
areas. Voluntary organisations can claim 
exemption from ' Income-tax Act. 

THE    VICE-CHAIRMAN     (SHRI     V. 
NARAYANASAMY) :    She    was     asking 
about organisations run by women. 

SHRI M. V. CHANDRASHEKHAR 
MURTHY : There is no such classification as 
run by women or men. In addition to this, 
another lady Member has pointed out that only  
1%   of the population is paying 

income-tax. It is true. She insisted that women's 
organisation should be given prominence in 
such exemption •. matters. If any women's  
organisation which  has  taken  to 

 such   activities,   claims  income-tax   exemp- 

tion under the existing Act we are-piepared to 
help such organisations.' Shri Rafique Alam 
mentioned about giving exemption to the 
Muslim Development Corporation. As I have 
already said, it is under process. We are 
shortly going to constitute a Minority 
Development Corporation with ., a share 
capital of Rs. 500 crores. I have nothing to add 
further. 

ALLOCATION OF TIME FOR DIS-
POSAL OF GOVERNMENT LEGIS-
LATIVE AND OTHER'BUSINESS 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): I have to inform 
members that the Business Advisory 
Committee at its meeting .held today,.the 9th 
December 1993, allotted time for Government 
Legislative and other Business as   follows :— 

 

 
 


